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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
I.A. NO. 474 OF 2025
IN
APPEAL NO. 48 OF 2025

IN THE MATTER OF:

RAJESH SHARMA ...APPELLANT
VERSUS

STATE OF HARYANA & Ors. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 6 &7 TO THE
APPLICATION FOR CONDONATION OF DELAY

The present Reply is being filed by Respondent No. 6 & 7 in
response to the Application for condonation of delay in filing
the Appeal under Section 16 of the National Green Tribunal
Act, 2010 [“NGT Act’], challenging the Environment
Clearance dated 19.02.2025 [“EC”] granted by the State
Environment Impact Assessment Authority [“SEIAA”] to the
Respondent No. 6 & 7 for the development of Industrial
Plotted Colony Project located at village Shidrawali, Tehsil-

Manesar, District-Gurugram, Haryana.

At the outset, each and every averment of the Appellant/
Applicant is denied except wherein it is explicitly admitted
and nothing shall be deemed to be admitted merely because

of non-traverse.
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It is submitted that in an application for condonation of delay
before the Hon’ble Tribunal, the onus is on the Applicant to
account for day-to-day events that led to the delay in filing
the Appeal, indicating how there was a sufficient cause
preventing the Appellant from filing the Appeal. However,
the present Application is vague, unsubstantiated and makes
generalised statements and is in no manner indicative of a
sufficient cause. The Application is liable to be dismissed on

this ground alone.

With respect to paragraph 1, the contents of the same being

formal in nature are not being replied to.

With respect to paragraph 2, the same being a matter of

record is not being replied to.

With reference to paragraph 3, it is denied that the
Appellant/ Applicant has been highlighting the alleged
violations to the concerned authorities ever since the
commencement of the project. It is submitted that there has
been no statutory violation as alleged by the Appellant, it has
at all times ensured due compliances in respect of the

aforementioned project.

With respect to paragraph 4, it is denied that the
environmental norms were flouted by Respondent No. 6 & 7
or undertook any construction even before grant of CTE and

EC. It is further submitted that complaints of Appellant
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before various authorities are frivolous and devoid of merit.
These complaints have been filed with a deliberate intent to
obstruct a significant public developmental project and to
harass the Respondent No. 6 & 7, thereby causing

unwarranted delay and prejudice.

With respect to paragraph 5, the contents of the same are
being denied for want of knowledge. It is further submitted,
that even assuming without admitting that the Appellant’s
alleged illness prevented him from taking appropriate steps
in filing the present appeal, the medical prescriptions relied
upon are routine in nature and does not sufficiently justify
the extended delay or proves that the Appellant was
incapacitated to such an extent that he was prevented from
taking any steps whatsoever for pursuing his legal remedy. It
is pertinent to submit that the Appellant has deliberately
concealed in the present application under reply that he had
filed a suit for declaration and mandatory injunction on 28t
January 2025 before the Ld. Civil Judge, Gurugram bearing
No. CS/380/2025 seeking similar directions as sought under
the present appeal. A copy of the Civil Suit is annexed and

marked as Annexure R-1.

The Appellant is making a false case on account of alleged ill
health to have the delay condoned, whereas the appellant
was well and was seeking redressal for the same issues before
a different forum. That the defendant No. 6 had filed an
application for dismissal of the Suit, which was never replied

to by the Appellant, who kept taking adjournments before the

3
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said Civil Judge, seeking time to file the reply. However, on
22nd September 2025, the Appellant withdrew his suit with
the liberty to approach an appropriate forum. The
complainant has deliberately delayed the filing of the present
appeal with no just cause, and the delay ought not to be
condoned. Copy of orders passed in CS/380/2025 are

annexed hereto and marked as Annexure R-2 (Colly).

With respect to paragraph 6, the same is denied in entirety
and the Appellant is put to strict proof thereto. It is
categorically denied that the Appellant took diligent steps to
prepare the instant appeal. On the contrary, the Appellant’s
negligence is evident from the fact that even after the alleged
illness of nearly two months, he took almost 30 days more
merely to consult the counsel and prepare the compilation for
tiling the appeal on 16/05/2025. There is nothing on record to
substantiate the said averment of the Appellant and hence,

denied.

With respect to paragraph 7, it is denied that there was
absence of communication of grant of EC to the affected
persons by way of publication in newspaper, despite the
project being of significant environmental consequence. The
said contention of the Appellant is wholly misconceived in
light of the fact that a newspaper publication had duly
advertised the grant of EC to Respondent No. 6. The said
publication is accessible on ‘Public Notice’ section of the
website of Respondent No. 6. Had the Appellant been vigilant

enough, he could not have taken such a plea. This in fact
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demonstrates gross negligence and omission on the part of
Appellant in remaining unaware of such information already
in public domain and thereafter relying upon such ignorance
to justify an erroneous ‘sufficient cause’ that prevented him
from filing the present appeal. An extract of the newspaper
clipping dated 24.02.2025 is attached hereto and marked as

Annexure R-3.

With respect to paragraph 8, the same is denied in entirety
and it is submitted that the said application is devoid of merit

and warrants no consideration by this Hon’ble Tribunal.

PARAWISE REPLY OF GROUNDS

13.

14.

15.

With respect to paragraph 1, it is submitted that the period of
30 days to file an appeal has already elapsed and further
extension of 60 days, as under the proviso to Section 16 of the
National Green Tribunal Act, 2010 is subject to the satisfaction
of the tribunal based on demonstration of sufficient cause,
however, the Applicant, in the present case, has failed to

justify the sufficient cause.

With regard to paragraph 2, it is submitted that the decision
of the Hon'ble Tribunal in M/s Focus Energy Ltd. v. SEIAA,
Haryana & Ors being distinguishable on facts, is inapplicable

to the present case.

With respect to paragraph 3, it is submitted that the
Applicant’s reliance on Kisan Sahkari Chini Mills Ltd. v.
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U.P. Pollution Control Board and Hafed Sugar Mill wv.
HSPCB & Anr. to suggest liberal interpretation of sufficient
cause is clearly misplaced. It is submitted that though the
expression  ‘sufficient cause’ may warrant liberal
interpretation in environmental matters, but such benefit
cannot be extended to the litigant whose conduct on the face

of it appears to be evasive and negligent.

With respect to paragraph 4, it is categorically denied that the
EC in question pertains to a project that has a history of
commencing construction illegally without prior EC and in
violation of environmental norms. It is submitted that the EC
was granted following strict adherence to the prescribed
procedures, with due regard to the applicable law and

relevant precedents set by this Honble Tribunal.

The Application is replete with vague, unsubstantiated, and
unequivocally falsified statements, devoid of any supportive
material on record. The delay is solely attributable to the
Appellant's own carelessness and procrastination. In light of
the foregoing, no sufficient cause has been demonstrated, and
it is imperative that this Hon'ble Tribunal dismiss the

Application and impose costs accordingly.

It is denied that any grave injustice will be incurred by the
Appellant if the delay is not condoned. On the contrary,
Respondent No. 6 & 7 have been subjected to continuous
harassment by the Appellant, who has persistently filed

frivolous complaints with the intent to obstruct vital

6
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developmental work. Should this Hon’ble Tribunal condone
the delay based on the Appellant’s misleading, vague and
false assertions, it would inevitably result in a miscarriage of
justice. It is submitted that the Applicant is devoid of merit,
serves no cause of justice, and has been solely advanced as a
tool to harass Respondent No. 6 & 7. Moreover, Respondent
No. 6 & 7 maintains a strong case on the merit in the Appeal,
and any allowance of the Appellant’s application would

cause grave injustice.

19. In light of the foregoing, it is most humbly prayed that this
Hon’ble Tribunal may be pleased to:

A. Dismiss the Application for condonation of delay of 54 days
in filing the Appeal under Section 16 of the National Green
Tribunal Act, 2010;

B. Award costs in favour of the Respondent No. 6 & 7; and
C. Pass such further or other orders as this Hon'ble Tribunal

may deem just and proper in the facts and circumstances of

the present case.

Sungzid He d‘i‘f ahl Jevchygena LLP "‘r‘HN""vUREGL':IPAL |FND1.!.:1 UM'TI‘_‘_ ,,.f--*"ﬂ-!.
\ F
Loh % ]"_‘,r’_, "“‘“"
III II'. ':i!_ .l., ‘-'*.«P‘ fin e d Al |T| :l"
A NBENT NO, 6 & 7
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
I.A. No. 474 OF 2025

IN
APPEAL No. 48 OF 2025

IN THE MATTER OF:

RAJESH SHARMA ...APPELLANT

VERSUS
STATE OF HARYANA & Ors. ...RESPONDENTS
AFFIDAVIT

I Ms. Kvyutw Kho khav , aged 28 years S/o /

I
D/o  Sh. R-S.Khokhar having my  office  at

Unit No.101, Towex 4 Signatuvedorey  posted as the Senuvlegel efesthein the
ﬁ“‘“ﬁmm’ Harvqaus- Y =

Respondent No. 6 Company, do hereby solemnly affirm and state

as follows:

1. Tamthe Authorized Signatory on behalf of the Respondent No.
6 authorized vide a Board Resolution dated !S.0<. 28 and as
such well-versed with the facts of the case and competent to

depose the present Affidavit.

2. The contents of the accompanying Reply to the Application for
condonation of delay have been drafted by my counsel on the
basis of instructions and documents furnished by me, which I
affirm to be true and correct to the best of my knowledge and

belief. The legal averments and submissions contained therein

have been made under the advice of my counsel, which I

believe to be accurate and appropriate.
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3. The Annexures to the accompanying Reply are true copies of

the original.

4. The contents of the accompanying Reply are true and correct

and nothing material has been concealed therefrom.

' SIGNATUREGLOBAL (INDIA) LIMJTED
aTHORARED SIGRATORY | DIRECTOR
RS

VERIFICATION
I, the deponent hereinabove, do hereby verify that the contents of
the present affidavit from paragraph 1 to 4 are true and correct to

my knowledge and belief and nothing material has been concealed

therefrom.
Verified at on this day of November 2025.
| SIGNATUREGLO?AL\(IoNgIAy.MIﬁ
M or R ER@INENITECTOR

ATTESTED

MAHENW
ADVOCATE & NOTARY

Distt. Gurugram (Harvana) India

19Noy suzs
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
I.A. No. 474 OF 2025

IN
APPEAL No. 48 OF 2025

IN THE MATTER OEF:

RAJESH SHARMA ...APPELLANT

VERSUS
STATE OF HARYANA & Ors. ...RESPONDENTS
AFFIDAVIT

I, M. Jugai KiohoY le:,@!mﬂ , aged ____ years 870 /
D/o Sh.Dayavam having my office at

. ) lehu
off. 604A, |ntomatuovnal Trade Torer o pos’;ed as the Aulorisedsiqnatsw in the

Respondent No. 7 Company, do hereby solemnly affirm and state

as follows:
1. Iamthe Authorized Signatory on behalf of the Respondent No.

7 authorized vide a Board Resolution dated !S-10-2S” and as

such well-versed with the facts of the case and competent to

depose the present Affidavit.

2. The contents of the accompanying Reply to the Application for

condonation of delay have been drafted by my counsel on the

basis of instructions and documents furnished by me, which I
| %ffirm to be true and correct to the best of my knowledge and
élief. The legal averments and submissions contained therein
[""have been made under the advice of my counsel, which I

believe to be accurate and appropriate.

11
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3. The Annexures to the accompanying Reply are true copies of

the original.

4. The contents of the accompanying Reply are true and correct

and nothing material has been concealed therefrom. “
For Sungold Heighthand Developers L

Wz

NENT

VERIFICATION
I, the deponent hereinabove, do hereby verify that the contents of
the present affidavit from paragraph 1 to 4 are true and correct to
my knowledge and belief and nothing material has been concealed

therefrom.

Verified at on this____ day of November 2025.
For Sungold Heights an Developer§ LLP

ATTESTED
PUNIA
HEND . .
U JOLET ﬁ—laryana) India

Distt. Gurugram

1 NOV zuzs
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Annexure R-1

IN THE CGURT OF THE LD. CIVIL JUDGE (SR. D1V.)

GURUGRAM
CIVIL SUIT No. 380 OF 2025
IN THE MATTER OF:
Rajesh Sharma & Another ...Plaintiffs
Versus
Department of 'fown and
Country Pl’annigg and Ors. ...Defendants

MEMO OF PARTIES

1. Rajesh Sharma, aged about 51 years
S/o Late Sh. Brij Mohan Sharma,
R/o House No.1368-A,
Housing Board Colony,
Sector -9, Gurugram

2. Chander Prakash Gambhir, aged about 53 years
S/o Late Ishwar Chand,
House No.4/17, Near State Bank of India,
Shivaji Nagar,
Gurugram 122001 ...PlaintifTs
: Versus,

1. Department of Town and Country Planning
HUDA Complex,
Sector— 14,
Gurugram

2, State Environment Im pact Assessmen tAuthority
(SETAA), Jaryana
Through Chairman
Bays No. 55-58; 18F £ oof
Prayatan Bhawan,
Sector -2, Panclikula
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3. State Level Expert Appraisal Commlttee(SEAC)
Through Chairman
Bays No. 55-58, I sk Floor,
- Sector-02, Palyatan Bhawan
Panchkula, Haryana

4. Signature Global India Limited,
Through
Sanjay Varshney, COO;
Signature Tower, Tower-A, Ground Floor,
South City — 1,
Gurugram — 122001

S. Signature Global Business Park Private Limited
Through Vineet Kumar (Authorized Representative)
Signature Tower, Tower-A, Ground Floor,

South City — 1,
Gurugram ...Defendants

R \" --c 4,»-3‘.»—?
PLAINT IKES
THROUGH (A\ A.\N!s-w’?d \\UWB

—
e ]

ASHWINI KUMAR
Advocafe
District Court Compley,
Gurugram — 12200]
9811112671
Place: Guragram

Date: 98 / at /2025
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IN THE COURT OF THE LD. CIVIL JUDGE (SR. DIV. )
GURUGRAM

CIVIL SUIT No.380 OF 2025

 INTHE MATTER OF:
| '-Rajesh:STla~r111é é‘gAﬁOther s ...Plaintiffs
r . Versus :
Department of Town and

-Country Planninz aind:-'()rs'_._' / ...Defendants

SUIT F OR DECLARATION AND MANDATORY AND
PERMANEN T INJUNCTION

MOST RESPECTIULLY SHEWETH:

-.‘1 That 'Lhe i’lalntlffs seek leave of this Hon’ ble Court to
¢ 1nstltute tlns plescnt su1t against lhe Defenaants and in this
1'egard' the Plaintiff& "have 'also.. preferred a separale

application under séétion-'9](].)(b.)"l_1‘ead with section 15]

CPC "aélcoi%p'anying this Plaint.

0 -THA-T the Plaintiffs in this present suit are public spirite(
persons and have filed this present suit under the provisions

of Section 91 of the Code of Clvﬂ Pr'f')cediuﬁ% 1908.
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That the Plaintiffs have filed this present suit due to the

~wrongful actions of the Defendants and such acts of the

Defendants constitute wrongfulact affecting the - public at

~ large. The acts/omissions of the Defendants have not been

done in good faith.

That the material facts of this case are as under:

a. That sometime in the months of July and August,
2024, the Plaintiffs came across projects being
‘Industrial Plotted Colony’ project being developed
by Defendant No.4 and an “Industrial Pari project
bein'g: developed by D:efel.idant&No'.S. :

b. The “Industrial Plotted Colony”’ project  being
developed by Defendant No.4 is located at Village-
Shidrawali District-Gurugram, Haryana on over plot
area measuring 5,38,181.262m* (132.98 acre) and

 total builtup area 3,29,,4:45.3841112l1el'e’iﬁafter called
(Shidrawali Project).

o2 The ‘Industrial Park’ project being developed by
befendant No.5is Jocated - at Village- Bhonds;,
Ghamroj - andMahendwara, Tehsil- S ohna, District

Gurugram? Haryana. on over plot area measuring
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5,20,779.8 1112(128".69 acres) and total built up area
5,65,119 m*hereiriafter called (Bhondsi Project).

d. That Defendant No.4 and No.5 are sister companies
essentially operating from the same office and by the
same set of individuals and together Defendants Nos.
4 and 5 are collectively referred to as ‘Signature
Builders’ in this plaint.

e. That the Signature Builders have commenced
construction in both Shidrawali and Bhondsi Projects
sometime in the months of June and July, 2024, That

finmge-s of the con;truction sites aiOng with G’PSY,
tagging and dates a;'e annexed with the Jist of
documents.

f. That- for the Shidrawali Project Signature Buildeys
were-issued License by Defendant No.1 being Licensé
No. 104 of 2024 dated 01.08.2024, and for tle

s Bhondsi ProjectLicense No. 121 of 2024  dated
14.08.2024 was issued by Defendant No.].
g.  That Signature Builders had begun construction af the

- project site for both projects even before License wag

) Ql ‘ issued by Defendant No. 1.

A
%a‘w\‘*.‘ =

(ot
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i That  Signature  Builders submitted  necessary
applications/proposals  to  obtain Environment
Clearance (EC) for both of their projects on
16.09.2024.

1. That for the Shidrawali Projcct Proposal No.
SIA/HR/INFRA2/496874/2024 dated 11.12.2024 was
submitted - and for Bhondsi Project Proposal No.
‘S_IA/HR/INFRA2/496390/2024 dated 16.09.2024 was
submitted.

i That as part of their respective applications for both of
their - projects, Signaturq Builders through their
A-uthorizc;d personnel submitted affidavits solemnly
afﬁr_miqg that the Company had not commenced any
cons_truc.tion work at the project sites.

k. That prior to grant of EC, Signaiure Builders had
commenced construction on both thejr project sites in
clear and total disdain to their own affidavifs. It is
submitted that even at the time of issuance of the saig
affidavits, the construction at both these project sites
was on full swing.

I That till date of filing of this present Suit, th

K@w‘w\ Plaintiffs are not aware whether any EC has beg,

A
r\) L‘\\(_L‘-*"’ ™
v

L\-@a}f‘
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granted to either of the two projects of the Signature
Builders by Defendant No.2.

m.  Plaintiff No.1 had first lodged a complaint against
Signature Builders sometime on 20.08.2024 against
the Rliondéi Project and against the Shidrawali Project
on 23.08.2024. That both these complaints were
lodged with the Ministry of Environment, Forest and
Climate Change, Government of India.

n. That the Ministr-y of Environment, Forest and CJ imate
Change, Government of Indiavide letters dated
28.08.2024 and letter dated 17.09.2024 wrote to the
Directorate of Environment & Climate Change to take
necessary action on the complaint of the Plaintiff and
furnish an action taken report to the Ministry,

0. That no action was taken by the Defendant Nos.2 aid
3 in respect of the Complaint of the Plaintiffs and
upon the letters issued by the Ministry of
Environment,  Forest and Climate' Changy,
Government of India.

p. MQre specifically, The Defendant No.3vide its 3054

meeting on 29112024 stated “The reply ang

(@j‘ﬁi_ submissions  made by the PP/consultant  ywer,

T ——
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discussed by the committee and the reply wvas
considered. Afier de‘libezjatfioﬂs,, the committee was of
the unanimous view that this case be recommended to
the SEIAA for g/'arzﬁng Environmental Clearance
under EI4 Notification dated ]4. 9.2006 issued by the
Ministry of Environment and Forest, Government of
[nd;fcz to: M/s Yesha Developers LLP,Mjs Unistay

Hospitality Pvt. Ltd. andM/s Signatureglobal Business

Park Pvt. - Ltd in collaboration — with — M/s

Signatureglobal Business Park Pyt Lid. as pey

Lz’qgme No.12] of 2024, daféd 14.08.2024 valid upto
13.08.2029. issued _ Vide Endst. No.LC-
SO058/JE(SK)/2024  dated ] 0,08.2024 by DT CP,
Harvana.” for the Bhondsi Project.

The  Defendant No.3vide its 307" meeting  on
20.12.2024 stated “The reply and submissions made
by the PP/consultant were discussed by the committes
and the reply was considered A lfier deliberations, 1he
comailtee was of the unanimous view that this case be
recommended  to  the SEIAA Jfor gr‘ai?iiing
Environmental - Clearance  ynder EIA  Notificatioy

dated- 14.9.2006  issyed by the Ministry of
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Ervironment and Forest, Government of India to: Ms
Swungold Heights and Developers LLP in collaboration
with M/s Signatureglobal (India) Limited as per
Lz'gense No.104 of 2024, dated 01.08.2024 (valid upto
31%07.2029), issued vide Endst. No.LC-5139/Asstt
-(M$/2024/24309 dated 01.08.2024 by DTCP,
Ha%una.” for the Shidrawali Project.

That for both Shidrawali and Bhondsi Projects,
Signature Builders commenced construction before
obtaining License ﬁ'oin Defendant No.1 61* any EC
ﬁ‘OI;J Defendant No.2, however, the Defendant No.3
hasireconmiended grant of EC without any action
taken against Si_gna-tufe Builders despite letters from
the MOoEFCC to take necessary action.

Pert:nently, the Ministry of Environment, Forest and
Climate Change, Government of India wrote another
lette= dated 10.01.2025 addressed to Directorate of
Environment and Climate Change stating specifically
“The Ministry vide letter dated 28.08.2024 (copy
enclesed)  had  forwarded  the representation  of
[Plaintiff] on the above cited subject to Direcior-cun.

Secretary to Government of Haryana, Directorate of
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Environment and Climate  Change, Haryana.

However, allegedly, no action has been taken in this

matter till now.” [emphasis added]

t. That despite the aforesaid complaint-cum-notice and
letters issued by Government of India, no action has

been taken by the Defendants gua Signature Builders.

That the Plaintiffs seeking to curb and eliminate all forms of
wrongful acts done which are affecting the lives and well
being of the Plaintiffs and the general public at large.

That it is most respectfully submitted that the Plaintiffs have
in August 2024 issued complaints/notice to the Defendants
and the Defendants have accepted the receipt of said

complaint/notice.

That it is most respectfully submitted that requirement of
notice under section 80 of the Code of Civil Procedure 1908

has been fulfilled.

That a per:od of two months has elapsed since the Notice.
cum-complaint was first sent to the Defendantsand till today

no action whatsoever has been taken by the Defendants qUq
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the complaint of the Plaintiffs and the Defendants have

completely ignored the grievances of the Plaintiffs.

That it is most respectfully submitted that this Hon’ble Court
has the -equisite authority to allow the filing of this present
suit under the provisions of Section 91 of the Code of Cjvil
Pl'ocedufe, 1908 as the féc-ts as stated hereinabove clearly
demonstgate wrongful acts which have been caused by the
acts and omissions of the Defendants and are affecting the

public at large.

That it is’ most respectfully submitted that the Plaintiffs are
not 1*equ'ired to show any specific harm caused to them or
any special damage caused to them due to such Wrongful

acts whicl. is affecting the public in general.

That it is most respectfully submitted that the Plaintiffs wij]
not derive any personal benefit if (e Hon’ble Court decrees
the suit in favour of the Plaintiffs and the benefit, if any,

shall be for the public in general.
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12.  That this Hon’ble Court has the requisite territorial
Jurisdiction to entertain this present suit as the subject matter
of the dispute lies within the territorial Jurisdiction of this
Hon’ble Court and the Defendants are also situated within

the territorial jurisdiction of this Hon’ble Court.

13.  That the cause of action in this matter has arisen due to the
inaction of the Defendants and continues to exist even as on

date.

14." That for the purposes of Court fees the suit is valued at
Rs.1,000/- and commensurate Court Fees in the Amount of

Rs.25/- has been affixed on the Plaint.

PRAYER
In view of the aforesaid facts and circumstances it is most h>umb]y

prayed that this Hon’ble Court may graciously be pleased to:

A. Pass an order declaring " that the recommendations of

S Defendant No.3 in its meetings Nos. 305" meeting oy
s g

13.12.2024 and 307" meeting on 20.12.2024 to Defenday

ﬁw)ﬂ‘r{ Qo‘ bt
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No.2 to issue Environment Clearances to Defendants Nos. 4

and 5 are void ab initio; and

B. Pass an orderfor_ mandatory injunction directing the
Defendants to take all steps to carry out necessary
inspections of the project sites of the Signature Builders, i.e.
both Shidrawali and Bhondsi Projects, to ascertain the
violations of carrying out construction before obtaining EC

and License by Signature Builders; and

C. Pass any oth_ter/furthér order(s) as may be deemed {fit and
proper in the facts and circumstances of this case.

PLAINTIFF No.l

Dc—'\\f‘w
QLWJ‘@I
PLAINTIFF No.

VERIFICATION
Verified at Gurugram on this oZHT(‘ day of January, 2025 thy
the contents of paras i to 41 of the plaint are true ang

correct in the personal knowledge and the contents of paras _'1 o

: 117' of the plaint are true and correct on the basis of legal advic



o e Tl e 41, 0
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IN THE COURT OF THE LD. CIVIL JUDGE (SR. D1V.)

GURUGRAM
CIVIL SUIT No. OF 2025
IN THE MATTER OF:
Rajesh Sharma & Another ...Plaintiffs
Versus

Department of Town and
Country Planning and Ors. ...Defendants

APPLICATIQN 'ON BEHALF OF THE PLAINTIFFS
UNDER ORDER XXXIX RULES 1 AND 2 OF THE CODE
OF CIVIL PROCEDURE, 1908 SEEKING AD INTERIM EX

PARTE STAY ON ISSUANCE OF ENVIRONMENT
CLEARANCE TO DEFENDANT NO.4 AND 5

MOST RESPECTFULLY SHEWETH:

15 That the Plaintiffs have filed the accompanying suit under
section 91 CPC seeking  infer alia to declare
reconnnendations made Dby State, Level Expert App}raisal
Committee (SEAC) in its meetings Nos. 305" meeting on
23.11;.2024_’-% and 307" meeting on 20.12.2024 to Defendant
No.2 to isgue Environment Clearances to Defendants Nos. ¢
and 5 are void ab initio.

2 That the Plaintiffs reiterate all the facts and averments mads
in the said faccompanying suit within this application and the

sanie are nat repeated herein for brevity.
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35 That the present application has been preferred seeking leave
of this Hon’ble Court seeking ad interim ex parte stay on
issuance of Environment Clearances to Defendant No.4 and
5 for both Shidrawali and Bhondsi Projects till the disposal
of this suit,

4. That this present application has been preferred in good faith
and bona fide and the same deserves to be allowed in the

interest of justice.

PRAYER
In view of the aforesaid facts and circumstances it is most humbly

prayed that this Hon’ble Court may graciously be pleased to:

A. Pass an order granting ad interim ex parie stay on issuance
of Environment Clearances to Defendant No.4 and 5 for bt
Shidrawali and Bhondsi Projects till the disposal of this Suit;
and

B. Pass any other/further order(s) as may be deemed fit and
proper in the facts and circumstances of this case.

L

PLAINTIFFS

THROUGH (hster T
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IN THE CGURT OF THE LD. CIVIL JUDGE (SR. DIV.)

GURUGRAM
CIVIL SUIT No. OF 2025
IN THE MATTER OF:
Rajesh Sharma & Another - ...Plaintiffs
Versus
Department of Town and
Country Planning and Ors. ...Defendants

APPLICATION - ON BEHALF OF THE PLAINTIFES

UNDER SECTION 91 (1) (b) READ WITH SECTION 151 OF

THE CODE OF CIVIL PROCEDURE, 1908 SEEKING

LEAVE OF THIS HON’BLE COURT TO INSTITUTE THE

ACCOMPANYING SUIT

MOST RESPECTFULLY SHEWETI:.

% That thegElain_ﬁffs have filed the accompanying suit under
section 91 CPC seeking  inter alian to declae

recommendations made by State Level Expert Appraisal

Committe> (SEAC) in its meetings Nos. 305“l meeting on

29.11.2024 and 307" meeting on 20.12.2024 to Defendant
No.2 to issue Environment Clearances to Defendants Nos. ¢
and 5 are void ab initio.

I That the Plaintiffs reiterate all the facts and averments mads
in the said accompanying suit within this application and the

[y g gl
: same are nct repeated herein for brevity.
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Annexure R-2

CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.

Suit received by way of assignment. It be checked and regsitered.

Let notice be issued to defendants for 14.02.2025 on filing of PF, RC etc.

Date of order: 28.01.2025 (Mukesh Kumar)
Stenographer Gr.II1:- Tanya CJ (J D), Gurugram.
(UID-HRO0400)
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CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.
Notices issued to defendant no.4 and 5 received back served. Notice
issued to defendant no.1 to 3 not received back in any form. In the interest
of justice, fresh notices to defendants be issued for 07.03.2025 on filing of

copies, etc.

Date of Order : 14.02.2025 (Mukesh Kumar)
CJ(JD), Gurugram
Nitin Chawla, SG-II (UID No.HR-0400)
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CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.
Sh. Jagmohan Krishan Dang, advocate for defendants No. 4 and 5.

Power of attorney as well as an application under Order VII Rule
11 CPC for rejection of plaint has been filed today on behalf of
defendants No. 4 and 5. Reply be called for 27.03.2025. Notice issued to
defendant no.1 to 3 not received back in any form. In the interest of justice,

fresh notices to defendants be issued for 27.03.2025 on filing of copies, etc.

Date of order: 07.03.2025 (Mukesh Kumar)
CJ(JD), Gurugram.

(UID-HR0400)

Stenographer Gr.III:- Tanya
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CIS No: CS-380-2025

RAJESH SHARMA AND ORS. VS DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Present:  Sh. Ashwani Kumar, Advocate for the plaintiff.
Sh. Jagmohan Krishan Dang, advocate for defendants No. 4 and 5.

Reply on an application under Order VII Rule 11 CPC for
rejection of plaint not filed. Same be called for 27.05.2025. Notice not
issued to defendant no.1 to 3 by Ahlmad. He is warned to be careful in
future. In the interest of justice, fresh notices to defendants be issued for

27.05.2025 on filing of copies, etc.

Date of order: 27.03.2025 (Mukesh Kumar)
Stenographer Gr.III:- Tanya CcJ (JD) R Gurugram.
(UID-HR0400)
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Vs.
Present: None

File taken up today as the undersigned is on casual leave on

27.05.2025. Now the case is adjourned to for the same

purpose as already fixed. All concerned parties/Learned counsels be

informed accordingly.

(Rupam)
Date of Order: 27.05.2025 CJ(JD)-cum-JMFC
Gurugram/UID No. HR0557
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Rajesh Vs. Department of Town CS-380-2025

38

Present: Sh Ashwani Kumar, Advocate for the plaintiff
Sh J k Dang, Advocate for defendant No.4 & 5

Case received by transfer. It be checked and registered.
Reply to application u/o VII Rule 11 CPC for rejection of plaint not filed.
On request, case is adjourned to 19.09.2025 for filing the same.
Notice not issued to defendant No.1 to 3. Let fresh notice to defendant

No.1 to 3 be issued for the date fixed on filing of PF, copy etc.

Date of Order: 03.09.2025 (Rupam)
rekha CJ(JD) Gurugram
UID NO . HR0557
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Rajesh Vs. Department of Town CS-380-2025
Present: Adv. Ms. Mansi Kaushik, proxy counsel for Sh Ashwani
Kumar, Advocate for the plaintiff
Sh J k Dang, Advocate for defendant No.4 & 5

Reply to application u/o VII Rule 11 CPC for rejection of
plaint not filed. On request of proxy counsel for plaintiff, case is
adjourned to 22.09.2025 for filing the same. Date is given on the choice
of proxy counsel for the plaintiff

Notice not issued to defendant No.l to 3 as copy not
filed. Same be filed today itself. Thereafter, let fresh notice to defendant
No.1 to 3 be issued for the date fixed on filing of PF, copy etc.

Date of Order: 19.09.2025 (Rupam)
rekha CJ(JD) Gurugram
UID NO . HR0557
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Rajesh Vs. Department of Town CS-380-2025
Present: Sh Ashwani Kumar, Advocate for the plaintiff
Sh J k Dang, Advocate for defendant No.4 & 5

Sh Ashwani Kumar, advocate for plaintift appeared in person and
made separate statement regarding withdrawal of the present suit in order
to approach the appropriate forum seeking liberty to file afresh. In view
of the statement made by counsel for plaintiff the present suit is hereby
dismissed as withdrawn with liberty to file afresh before the appropriate

forum. File be consigned to record room after due compliance.

Date of Order: 22.09.2025 (Rupam)
CJ(JD) Gurugram

UID NO . HR0557

rekha

{iTrue Copyll
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tion and collaboration in order

power of the United States has
dominated the post-World War
1lera, most nulaEly after the Cold
War came to an end with the col-
lapse of the Soyiet Union. All of

that he agreed with Teodoro “to
strengthen operational cooper-
ation’, including joint and
multinational defense train-
ings, port calls and informa-

to maintain peace and stabili-
ty in Indo-Pacific’.
Japan has had a longstanding

territorial dispute with China

power, including a counter-
strike capability that breaks
from the country’s postwar
principle of focusing only on
self-defence.

that, some fear, may be lost if
Trump gets his way and the US
abandons the principles under
which the United Nations and
numerous other international
bodies were founded,

PUBLIC NOTICE
He [t known to all thitt |, SEEMA DABAS !
BALDEV. SINGH R/0-GH:1/214,FFPASCHIN
VIHAR,DELHI-63, | am the mutates I"&R
A FFEPASCHIM VIH
wh Il y the DI t
Origlnal - Allatment-Cum-Demand  Letter,
Handi

FIRINCR to this affict has

;n“ P PORY AUTHORITY ~24:02-3025 Any pnrs‘ngts clalming any right;
ol

No.2 to BOT Substation Square.
Estimated Cost: Rs.4,24,97,225.82.
Last Date & time of submission :

tlce 1 tiaraly given to e Cebieral Public
Ashivit Yo M. Shahzad Ahmed i the owner of
Risiidonnl Builin Second Flodr, (Withiut ol

X rights], Bullt oo hearing Property | Nu, P<1B6, ared

dt.11/03/2025 upto 17:00 Hrs. ineiuring B0 Sq. Yard, . 6688 Sq. Miok, out of
- : Khiisra Mo, 561, altited it villags ol Clindowili

Refer our Website for details iy Shibdara, Ciali' No, |10, Bihart Colony: (i

Stintdara Drelhi=1 10032, by virtise of Relinguighment
eprocure.govi/eprocure/app 00 O 2023, D, No, 175, el by
gll”f- Shilizail Al (2) Me Adumn & (1) Mids
alii, st to e fioanee by, SMFG lidin Credit

Sd/-E.E, PRD, PPA i ey e
i ;. Genen o inform
PPAIPRIGAI2024- 2028 dtd.24.02.2025 i_lh(:i“ilf’r:nlni;lbudy has .uéy clm‘:ggg‘:ulunuwl]l:l; Iy fhie wakid
of dismite kin_d{r nform the
nfeel Meldreyia

firnpérty ot Y. it
stiedieriipzmedd iy writinijd e thia Dol e

PUBLIC NOTICE

ng 270
sty ydu., Khasra No,505/915 Vﬂlu [l
AR, Nolda, Pardana and Toball DagH,
Distt. Gaytam Budh Nagar, U.P. from Mr,
Nitin Yaday & Mrs. Sarl i who wisre a0 4
biscamas ewnem alter tha Death af Mr. Jagson, €22 Community Cenlir:
Phone
through Sala Do
No,5642) and same o ba finan d &
murtu?od by Fodbank Fl'ggnom Servicos
Limited. That, (1) Orlglnnl ale Doad datod
01112008 (Dee. No.3712) it favour of Mr.

Mr. Rlzi'n\n (3) Origlnal Gala Doed da
07-2021 (Doc, No.3033) |n favour of Mrs,
Prama Davi, ti&mlginal Corradtion Deed In
rama Davl, (5) Orlginal Gift
Bond dpted 06-08-2022 (Doc, No5041) I
favout of Mr. Vipin, (8) Orlginal Gorrection
Desd (n favour of Mr. Vigin, all the above
mentioned documents from (1) to (8] has
lostimiaplaced. To r.urnrl 1l tpquiremients of
BANKINBEG, we glve n(a bl noties hat if
an%‘ Famon fnving soy, type of claim
frightftitledrerasticraating mat gsr#b over !
wldmﬂ\gm m in witing, at the

Wheroas

offics al 1916, Chuna Mandl,

Pahar Gan,

— PUBLIC NOTICE
Nt 1y humhz Eiwn 1 ganaral piitili a1 g that my
ot Aufs Sk Limitad, fadog one of (i Brasck &t 1
Floo, Himialiyi Hoso, K. Marg, New Dalhi - 110001
intonids to grint Loun Kty to &l Vinay: Kanodia
againal secirly of Elat (1) B_nunni R, 7 {BEspmant &
Ground Flar), BA (Firel Floor) & 8A (Sacond floor),
(steliiaflor“forred [, a6 the "Sald Partian"),
coinstublid i Block Aed, having an ez of 900 squan

notica.
the proporty dasaiibad hare In below

21" day of February' 2025,

m.-_qmnm:r_aw o s this "Sald Prnp«z;‘j,

I o et of Block A, kcated on tha nouthaim ide, with he '
iyl Iofal e of 2420 quate Yards (hefolnafise the niairigged

{afarrnd o &6 (he "Entire Proparty), oul ol the total | | “The Kilhgra

land medsuring 5504 eguame vards, beatin i : ity i el i
PrporyHal Ko, sibinted o] R i o, interast, panial ot and other
e, Ciihi-110084. (heteinaftal rfarred |0 a2 {he
“Schadul Propurty L) S Anand Rl Batdic 1)
i Lafo SH. Rajo: fdur By, Indira Bal
Dt Lala Sh: Rajash Banadiir, e} Gt Radhika
nimuru'urs sh,ﬁsmw Haliadur ard Wit of S,
11 i e e | Cowma(a) of tho Siid Porlianis)
oy itun, of Paciiion’ aed’ Dalad 07092011 duty

reallzing the $aid amount.
The borrower & matiagir attsation

WO

5=

lowner of GII-HZ:I F
DELHI-63,FILE NO.M-16(23)1989/V/RPS
s al Yad by tha &-.’h.uﬁlﬂ'ms

I‘sLll over Possesslon Letter & NOC far
water & electrie r.cnner.tlrin of the abova Flat.

i ogzgsadl P.5, Ctime
Branch,Delhl vide LR Nu,l?l BfZMS,Damd
il

+ CEIPROIAGCTSA0/24/66 interest;having any objection of found I

dtd. 19.02.2025 possasslon ﬂf rigitial dncugmntsl__ma wirlte/

:uréta:t wit .abnva-r!ur;n pl:l'!_ﬂ{l ol ahove

o-TENDER CALL NOTICE Aiidress/phione No 8858187166 with]n 15days

B frofn the date of publieation af this notice. Ayl

Name of the wark : Road Widening and | | |persop laiming sy right, Interest, of having

) W pg any objections with respect to this property
Restoration/Repair of Divider from Gate | | |canalso petsonallyinform/contactme,

t 15 1o Inform 1o e pubilio al large that Mre,§ Jwitlin 17y e pressent, fabil fha) Pathak, Adviiele
Babita Gaulam wﬁo Ie purchasing thel ] tj(ﬁm:lgm I.ml’lﬂhg
Roaiduntial Property sren incaou b hand, ladingpie 1 if

affirm and declare as under:

candidate set up as Independent,

Lines; Sector-15, Part-2, Opp

before the Hon'ble Court of Ms:

Clags, Gurugram, vide case No

(Ch11895).

I, Ashwani Sharma, son of Late

Sh. Dinesh Kumar, resident of
578, Sector=15, Part~1,
Gurigram do hereby solemnly

1. That I am contesting the
clection of Member from: Ward
No. 13 of the Municipal
Corporation Gurugram as a

2. That 1 hereby declare that, at
the time of filing of the
notmination form, & criminal case
bearing FIR. No. 0288/2017,
registered at Police Stafion Civil

Galaxy, Gurguram under Section
279, 336, 337 & 338 of the
Indian Penal Code 1860 is under
trial adjudication against me
Anshuman, Judicial Megistrate, 1

HRGR 030261232017

PUBLIC NOTICE

Kriowi bo ll !Jmmh il pulili notio Wit my oiares &h
Karlohan Pal 5 Lait Sh Hiel Singh it his wife Sint Sacs
i W 104, Sungaf Par, Dofhi-30, haws ebarrud thilr son
s aclar flo- SOO014B351 138 un I wile
b Ni=20a6244RREZ2) from thalr all movahils and
|imimavable: properties. sad have served all relation, fiom
o, i to Wesir imanponalble & dunmmalsami bihivior,
niyhoty diealn Wil e, in that citourmslanoes my elisntd
sl riot bt reapandibla for e same.

. Enu o, D/204472000 Adyotate
DELH) HIOH COURT Gh. No. 0-220, KnrNordooma Court
’ Tuthi-110032, Mob, BET1521200

Public Nofice
The Uttar Bliarat G.E.CO-OP Group
Housing Society Ltd.Plot No.361,8-Block)
Basement, Near Ambrahi Village,Sec-19,
Dwarka, New Delhi 110075
I pursuanca of Rula 19{2) of the DCS Rules, 2007,
ppllcatidni drs invited from the general putdl: of Deffl
15 1 Lomply Iha condilions laid down in Rufes 19 and
20 ot thi (2GS Rules, 2007, for fillng p Five vacancies
in The, Uttar Bharat £, Go-operaliye Group Housing
Sociely LIt (Regd No.074(GH), Regd Office: Plot No.
301 B-Block Basairont Near Ambrahi Village, Sector-18
[watka, New Dadhi-110075). which have arisen due o
ihe resjgnation of members. Inlerested person can
* | |coliect fhe application form in person only from the
‘shovi-mentioned soclety office on 25-02-2025 between
| 140.00° AW 8 3.00 BM. upan paymeal of Re.00% In
Cash, The application form and accompanying
dodumnts must b’ completed In &l rapects: and
submittod along wilh an ameunt of Re:20:121101

THE KANGRA CO-OPERATIVE BANK LTD.
P

ankdia Read. Jan, 1 New, Delhi-11605%

1125611042, .
Exiniafl lgpebiangeatsink com, logaitaiangratim. . o Website s Ranprabinh o
"APPENDIX IV
[See rule B(1)]

Bupil Kumar, (2) _OrJ?Inll Balo Dood datod ION ]
26-08-2016 In favollr of Mr, Dinesh Kumar and :
02- (For Immovable property)

“hayndordned being ho Aubionsed offea(*Tha Kangea Co-operative Bank ", Head offce
i, C-20 Conimunity Sanire, Pankha Hoad, Janak Purl, New Dbl - 110058, having |ts ragistered

Hew Delhi-110086, under The Secutiisation and

Fconalruetion vl e Finanial Auseis & Enfgreemant of Securly Intormst Act, 2002, (54 o1 2002) and
|1t exsrcise of pbwors confemad under saction 13(12] mead wilh e (3] of The Seouiity Inferest

focomon) Rules, 2002, e Bark had lssted a damand natice on dated: 01-08-2024, calling upen
, | tho tiorrower & Morigagor namaly Smt, Sangesti G
Bround Floor, Gall No8, Gayind Purl, Kalkal, Now Dulhi-110019, and Smt. Sangeata Gupta
m 8i, Roj Kumar Gupta, Clo, Ws Laxmi Ganeral Store, 1314, Graund Floor, Gall No:A0,

Gt Wio, 81 Re) Kuiae Qupta Rlo, 1385,

nd Pur, Kalkafl, New Duihi<119019, to rspay he amcunt mentoned In the nolico being
. (Rupées Soven Lakhe Sevenly Four Thousand Tuo Hundred Sity Five Only), togathor
ihforterinlcaet,pontnoros nd othorcharges o s oppiable o s Loon account rom L
{08mo, ffom e dat of ha nalice i the e of payment, with I 60 daysfrom the date of ecelptof the

mmmuhmumer-&mnmgnrhwhufaﬁwm:rapnymmm.mﬂwla.hmg'lm
e boirowse & morgagorandtho putiiein general Ihal ha Biank has tiken Symbolis possiss
- in axerciea of powars confiurad undar sub-socton (4) of saction
13 of The Securllisation and Reconstruction of the Financiél Assels & Enforcement of Securlty
Inlorast Act, 2002, reed with rule {8] of The Securlty Interest (Enforcement) Rules, 2002, on this

fonaf

Tie bortower & mortgagar In parioular and tha public 1 gaharal s heteby. cautionsd ot o deal

s property aind dny dealinga wilh I proprly wil be subject o lhe charge of
Ce-operative Bank Li.", for an smotint of R, 7,74.268 logothior with furhor
{ Intaes ! 3 5 it applicable tollhis Loan account fiom fima to time,
from tha date of notice il the date of realization together with ll the costs [ncurred by the Bank In

is aisa been Invited towards provisians, of Sub-Sackin (8) of
Soclon 13 of The Securiisaiion and Recanstruglon of the Financial'Asssts & Enforcement of
Sucurity Intarast Aok, 2002, In respact of Hima avallabis, to redesm the bslow mentionad mortgaged
praperty/Secured Adsel.

(Rupees Twanty lakh beiva thousand ons hundred fan
only) through & Bank Damand DrafilBX0) or Pay onter
(PO I favour of The Utiar Biaral Goi. Efiplogess
Co-op Croup, Holialng Socisty Linilled” This amount
ntiuidei hare nioney, land mosy, adméssion fog, and
Land:monay inarast, The last data for submission of
Ihe complelzd ppication form, maulred documents,
and PO s 4-3-2025 belwen 11,00 AN & 2.00 PM,
i, the numbas of-Bpgiicationa exceeds (he number of
vacanties, & driw of Jots wil be conducted under the
suparvision of the Registiar, Cooparatve socialles,
Govarymen| of :NGT of Delnd Ofd Gourl Bulding;
Paijarmant Straot, New Dol 110001, Applicants wil be
inffmed of the draw details in due course. The Bink
DOJEO of unsuccessful appiicants can be collected
from this sociaty Gifice one week dfler (ha draw of lots.

B9 yeRs 870 Late Shil Azimullah o, E418,
First. Floar, daltpur Extenslory Part-2, Badarpuy
South Dalhi, Dalni-110044 that my client do
hiraby disowh and diginhert il two Sons;
daughtars-In-law. and. daughter famely () Shrl
A, daugtitarhelaw Smt. Anjum - Saill both
/o of E-419, Third Finor, Jaltpur Extgnsion Part-
2. Badarpur, South Delhl, Dell-110044; (il) Shri
Akbar Khan, daughtor-o-law Smt. Imrana Safll
both Fifo of E-A418, Second Floor, Jaitpur
Extenslon Part-2, Badarpur, South Dafti,Dafhl-
110044 and (i) S Parvaan algs; Ruksana
Wio Stirl Saguer both R/o Sangan Vinar near
Astial Maridl, South Daihl=110062 incliding &l
thelr legal heirs/successors etc. for felr
continued  misconduct,  misbehaviour,
iarassmant, humiilation and misdeeds towards
my client. These persons, thelr legal
helrs/succassors etc. shall not inherit any ‘vl
movable and Immovable propertles of my llanl
fnor be enttled o any share
miovablaimmuovabla propertles or any othar

'EE%W&'&%ES?E”&K&%«”M?&%&?E{ aggets etc. of my cilent In anyh'l}rrmnru_a:j
No. 11003, Now tha. v ewnae(s) intend o8&l . : i d they shall further not i
b e ogssadbarono) | |[ The proparty undar Allthat patand parcl o the SHOP NO.1, ON GROUND FLOOR e ook i i s
LS B o conidaration is Bullt-UR | (WITHOUT ROOF RIGHTS) AREA MEASURING 19 8Q. YOS || lyition orip and all that my cllent has no
bt I he 14 [ﬁgﬁummﬁfm i A miac | || Shop at Ground Floor (15884 SQ. METERS) OF PROPERTY NO.1314:8, GALI NO. 13, [} loqqcarns elther with them or thelr legal
D vy ottt s | || fout roaf ighie)area |OUT. OF KHASRA NO.03, SITUATED AT GOVINDPURI || eire/suonessiors sto. fn any manntr. Ay
Irndrlll_ng“[m wilh nlh::m"}lﬂhmmlilnww measuring 19 uq, Yds. | KALKAUI, NEW DELHI-110018, Falling under the Reglstration of farson dealing or transacting with i aloresall
glal.:i" :E#ﬂ pnl‘ :f;ann il mﬁﬁ:‘:ﬁ 'Tmf[ (16.8848q Motors). | Sulr-Ragiatrar-V, Dolh ra0ns i @ny raspaot uuncsrmr_ml my olientior
i polica, ton || Wil b prettamed il n ono s Bl s proportias and asseli ste. shall bo dolng at
%mr:n;uﬂnuht. “ﬂ:ﬂ::m@lm"awﬁmmw AU!:‘::F:?:ESUI;II‘::F&ER fils or har awn sk, cost and peril and thy
e glvb up o same: 7 § THE KANGRA CO-OPERATIVE BANK LTD (anaral publlc kindly take note theraof.
IVE . Sd/-
ot O\ 1esay] |DBkH HEAD OFFIGE AT, G-29, COMMUNITY CENTRE, | | oushyant Daiya (Rdvocate) Ofce:-407, Vishel
" E-mall Addrese: alolagals@gmall.com| | DATED 21022008 PANKHA ROAD, JANAKPURI, NEW DELHI-58, Bhawin, 95 Nehru Place, New Delhl-110018.

8dl- Socrotary-Uttar Bharat G.E. GGHS Ltd|

PUBLIC NOTICE
fie Publio al large 15 hereby notified / Infarmad

o betiall af my- eient Shel Salad Ahmed Agad|

Annexure R-3

life into the conflict-torn coun-

and other organisations in

December, Hayat ‘Tahrir al- Marcl-l.:

[ CHANGE OF NAME |/

1, Nongmalthem Romi Devi,
D/o Nongmaithem Koireng
Singh R/o Wangjing Khunou
Awang Leikai, PO. Chairel, PS.
Wangoo, District Kakching,
Mantpur hereby declare that
Nongmaithem Romi Devi and
Nongmeithem Romi Devi are
one and the same person.

PD(1573)C
I, No.14656025M Hav
Sandeep Bhattacharjee,

Serving at- 71 ENGR REGT
(LRW) PIN- 914071, C/O 56
APQ, inform that in my
service records my Wife's
name is wrongly mentioned

as Haimantee. Her correct

name is Haimantee
Bhattacharjee which may be
amended accordingly.
, PD(1574)C

1, No.3198805H Hav Ram
Ashish Yaday, R/o- Vill-
Dhuriya, PO- Ahraura, Dist-
Mirzapur, U.B- 231301, have
changed niy daughters name
from Sandhya Kumarl to
Sandhya Yadav, vide affidavit
dated 24/02/2025 before
Notary Public Delhi.

PD(1575)C
I, Anju Binu D/o- JC-304169L
Sub . Maj Binu Gopal, R/o-
Kottarathil Ezhanthala,
‘Theklaithode (PO), Thannithode,
Pathanamthitta (DT), Kerala -
689699, have changed my name
from Anju Binu to Anjali Binu,
vide affidavit dated 24/02/2025
before Notary Public Delhi,

PD(1576)C
I, Vitthal, Father of-
No.148485221. Hav Parkhe
Vijay Vitthal, R/o- Vill-
Raygavhan, Post-
Dhawalgaon, Teh- Shrigonda,
Dist- Ahmadnagatr,
Maharashtra- 413702, have
changed my name from
Vitthal to Vitthal Baba Parkhe,
vide affidavit dated
24/02/2025 before Notary
Public Delhi,

PD(1577)C

1, Babal Parkhe, Mother of-
No.14848522L Hav Parkhe Vijay
Vitthal, R/o- Vill- Raygavhan,
Post-  Dhawalgaon, Teh-
Shrigonda, Dist- Ahmadnagar,
Maharashtra- 413702, have
changed my name from Babai

Parkhe to Babai Vitthal Parkhe, -

vide affidavit dated 24/02/2025
before Notary Public Delhi.
PD(1578)C
I, MR-09130K LT COL J P
Dharmanna
Glirukrupa Niwas, Pansare
Nagas, Ram Galli, Near
Pansare School,
Dharmabad, Maharashtra-

431809, have changed my.

name from ) P Dharmanna
to Prashant Dharmanna
Jindamwar, vide affidavit
dated 24/02/2025 before
Notary Public Delhi
PD(1579)C
I, No.3198803H Hav Ram
Ashish Yadav, R/o- Vill-
Dhuriya, PO- Ahraura, Dist-
Mirzapur, U.P- 231301,
have changed my son's
name from Prince Kumar to
Prince Yadav, vide affidavit
dated 24/02/2025 before
Notary Public Delhi. '
: \ PD(1580)C
I, No.3198805H Hav Ram
Ashish Yadav, R/p- Vill-
Dhuriya, PO- Ahraura, Dist-
Mirzapur, U.P- 231301,
have changed my son's
name from Shubham to
Shubham Yadav, vide
affidavit dated 24/02/2025
before Notary Public Delhi.
PD(1581)C

R/o-

PUBLIC NOTICE
friformaticn 1 given (o gurpral pubic it

Jarge

il Mrs. Sanfu Doyl Wi Wi, Amrentdin Th:[gu
who [s/are purchasing 1he Flat No. 201
Admenstiting around 70 Su. Yds,, on the Groun
Flaat, 1 prururly oul ol Khasrd N, 589,
situated In Villege Ghnann;pm. Near D
Astiram, Now. Delhi — 110074 Trom Me Bijoy
Bhattacharya 5o Mt Suryd Bhattacharya who
wis the awnat of pmpartH yvirtin of Netarizad
Gt Pood, GRA& WL dated 07,12.2023
nxetiled by W Suryi Marayan Bhafiacharys

o MK H, N, Bhattacharys, ailzs Harl Nareyan
Bliattanharyd,  Intend to martyage tho -same
agilnst thi fianelal asslstanee drom Shobham
Guding - Davelopment Finanon  Gompany | |exeouta
Jtrilted, 5“"""‘!"!!& Mumber Garlifipata of Mr,
Surya Numrnn attacharya zra not available
with Seller e, Mr. Biloy Bhaitacharya S/o M
Sutya mamuhn%n o nqmﬁly the
vdultamants of BANK/NBEC, wo give thls fublie
notice that il any person(s) hiying any objaction

mnlng! ownership andlor ereating motlgage|
of the sald pro rtyiﬁm hareby roquest
bt o et £ the Lindersignod within 07
dl?(“r tlow Bddrgss.

CR LAW ASSDCIATES Advocals & Gonsultanta

Mok, Here, 9969721167/ Bo00B20427

PUBLIC NOTICE

Ms Signatureglobal (India) Limited has been
granted Environmental Clearance for Industrial
Plotted Colony at Village Shidrawall, Tehsil
Manesar, District-Gurugram, Haryana vide letter
EC Identification No. SEAC/HR/2024/266 dated
19.02.2025. The copy of clearance along with the
conditions 1o be complied with is available at
office of the Haryana State Pollution Control Board
on the website of the MOEFRCC at
http://parivesh.nic.in and at registered office of
the company at 13th Flaor, Dr. Gopal Dass Bhawan,
28 Barakhamba Road, Connaught Place, New
Dethi, 110001 and also on website of the company
at www.signatureglobal.in.

S/-
Authorised Signatory
For Signaturaglobal (India) Limited
CIN: L70100DL2000PLC104767
Address: 13th Floor, Dr. Gopal Das Bhawan,
28 Barakhamba Road, Connaught Place,
New Delhi-110001
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o oD
=
=

mentioned proparty a the finangial
assistance angﬁel:u ousing Flnanc%rl.td.
An)‘ F_srsun _hnvinq any tgpe_ of
glr% n;r:r uhiumleﬂnturesinf overuntu:ml aal%
i infari ilong

wilﬁln !lyu days al mw men’”unod add?esa;
NER LAW ASSOCIATES Advocate & Coneullants

Mo, Nos, 9800721152/ 8000820427

PUBLIC NOTICE

M/s Signatureglobal Business Park Private Limited
has been granted Environmental Clearance for
Industrial Plotted Colony Project at Vitlage-
Bhondsi, Ghamro] and Mahendwara, Tehsil- Schna,
District- Gurugram, Haryana vide EC identification
no. SEAC/HR/20241191 dated 17.02.2025. The
copy of clearance along with the conditions to be
complied is available at office of the State
Environmental Impact Assessment Authority,
Haryana and on the website of the MOEF&CC at
hips/fparivesh.nic.in. Also avaitable at the
registered office of the company at 13th floor, Dr.
Gopal Dass Bhawan, 28, Barakhamba Road,
Connaught Place, New Delhi and also on wahsite of
|| the company at www.signatureglobal.in

sdf-
Authorised Signatory
For Signatureglobal Business Park Private Limited
CIN: U70109DL2019PTCI46164
Address: 13th Floor, Dr. Gopal Das Bhawan,
20 Barakhamba Road, Connaught Place,
New Dethi-110001

Form No. INC-19
Notice
[Pursuant to rule 22 of the Companies (Incorporation) Rules, 2014]
Notie It heraby given that In pursuance of aub-saclion (4)(i} of section B of the Companies
Agl, 2018, an applicatlon has been mada: by Cancare Foundation (CIN
{B51000L2000NPL187598) to the Reglstrar of Companies, Dalhl, for, revocation of fhe
Iiceitse saad 1o lLunder section B(8) of the Gompanies Act, 2013 (formerly Section 25(1)(a) ot
{hi Companles Act, 1956): Upon the canceliation of the licanse, the company Wil ba requlreel
{6 add the wiord *Private Limited™ o ts name In place o "Folndation" Following the conversion)
{he company Intendsto apply foc stiiking offfrom tha Reglstrar of Campanies:
. Brincipal abjects of the company afier tha revacalion of the flcanse, In accordance with Ihe
provisiona ofSaction B4)(i) ofthe Companies Act, 2013, shall e 88 follows,
o To camy out any acivities necessary for fulfiling the legal mquiramionts lo compiete he
carmmlnnwmmmmdmuﬂmcmaswmepnmlunsoimwmpaniesm.mﬁ.
® Towind up ihe operations of the company ard comply with the statutory procedures for
slrlking olf he company from the Register of Companias,
@ Todlscharge any outetanding liabllities or obligations of the company, including but not
IImieth 1o debts, dues, and caniraciual obilgations, ansuring the company is compliant with all
reguintory And legal equirements. )
o To transfer or liquidate assets in acoardance wilh he rules set forth by the Minlstry of
Ctporate Affilrs for companies undergolng the striking-off process.
# To onsure compliance with all requirements set forth by the Reglstrar af Companies,
anguring the company's records are clearad and all formalliles are complated o Initiate the
striking-offprogess undarsection 248 of tha Companies Act, 2013,

3. Acopy of the draft memoraridum and artiles of tha proposed company may ba seen al he
registared office of the carpany at0-21, Tandon Road, Adarsh Nngar, [Pelhi-11003%, India.

4. Notia s horoby glven 1hal any person, firm, campany, cotporation, or body carporate
objeating fo this application may eommunlcate sich objection to the Registrar al Delh within
30 days from ihe date of publication of this notice by & letier addressed \a;The Registrar of
Compenies, Delhl & Haryana, Address, 4th Floor, IFC Tower,61, Nehy Place;Naw Delh -

110018, Irdia. Acopy of the objectian mus! also be forwarded ta the applicant at the registensd

alfice addiess; 0+21, Tandon Road, Adarsh Nagar, Delii- 110033, Indla

Namo (s) of Applicant:
For Cancare Foundation
Sanjay Gupta

Director

DIN: 00024635

L

e

N

Date: 24th Feb, 2025
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PUBLIC NOTICE
It 18 for genaral information that | YASHMI
BANO 'W/O| ASIF KHAN R/0 H.N(-564,8
BLOCK, GALI NO-22, SHRI RAM GOLONY,
RAJIV NAGAR, KHAJOORI, NORTH EAST
DELHI, DELHI-110094 declare that name of

BANO iy my minor son "ﬁm“.'g' AHMAD
HASAN KHAN aged 15 year n his school
record and name of mine has been wrengly
Wrillen as YASMEEN in his birth certilicale
No:-MGDOLR0Y274283. The actual name of

mine has been wrongly written as_Y.‘_\'BMEENI

‘|mine is YASHMIN BANO which may be

#merdat accordingly
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W W 3 3 my client. These persons, thelr lega
m“’.':m_zgﬂ mm 'E:Tm ay(g oy | |el/sucoessors etc, shall not inhert any of
A ' f&l St R T mowable and immovable properties of my ellant|
g m"ﬂ] m’i ! m‘?m nor ba entitled to any share in
il } W 3 AW N movabls/mmovabla properties or any ather
ﬁﬁm i _,W%mm!ﬂ‘;._w-m assold etc. of my client In any mAnner
. sl 4e%, it T i W S| | whatsoaver and they shal further not be ontlied
ot am MR @ A ofeE iRy 1o the probate of any wil of my client. To put 10
04.03.2025 T 11.00 AM - 2,00 PM B nolise one and all that my cllent has fio
RiFEt 4 i aReTE 09 AR T RER |‘conuams gither with them or their logal
AR A L helra/successors etc. in any manner. Any
gfa"l o H{%R‘mom {%ﬂ% persan dealing or fransacting with the aforesali
4 4 rs0ne In any respect concerning my cllent ot
HEA AW, S _ﬁ?f T e ﬁo propertles and assets etc. shall be dolny al
el & ﬁ i iy e R on, S| | or her own rlsk, cost and perh and Ihe

S i ﬁ‘?ﬂg ?ﬂm i iﬂl'(/ﬁ'(?! Lgorara:plbili kindly \ake note thereof.
e VN oAt | : Sd/-
et fofo o mmm Dushyam Dahlya (Advocate) Office:-407, Vishal
El Bhawan, 65 Nehru Place, New Dulhi-11001;
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itarasl,having. any. abjecdon or found I
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a_ddraisp nnfm,ggs 187166 within 15days
{rom ¢! nd_fuia puul{lim.!nﬂunhlannllce. 1y
erson lalming any righty lnterqg‘t or having
ny gbjections wit gspm to fl'pmpurlv
ciln also personally Inform/eantact me,

M/s Signatureglobal (Indla) Limited has been
granted Environmental Clearance for Industrial
Plotted Colony at Village Shidrawali, Tehsil
Manesar, District-Gurugram, Haryana vide letter
EC Identification No. SEAC/HR/2024/266 dated
19.02.2025. The copy of clearance along with the
conditions to be complied with is available at
office of the Haryana State Pollution Contral Board
on the website of the MOEFBCC at
hllp://parivesh.nic.in and at registered office of
the company at 13th Floor, Dr. Gopal Dass Bhawan,
20 Barakhamba Road, Comnaught Place, New
Delhi, 110001 and atso on website of the company
at www.signatureglobal.in. ‘
Sd/-
Authorised Signatory
For Signatureglobal {India) Limited
CIN: L70100DL2000PLC104787
Address: 13th Floor, Dr. Gopal Das Bhawan,
208 Barakhamba Road, Connaught Place,
New Delhi-110001

before the Hon'ble Court of” Ms.
Anshuman, Judicial Megistrate, 1
Class, Gurugram, vide case No.
HRGR 030261232017
(Ch11895).

PUBLIC NOTICE PUBLIC NOTICE

M/s Signatureglobal Business Park Private Limited
has been granted Environmental Clearance for
Industrial Plotted Colony Project at Village-
Bhondsi, Ghamroj and Mahendwara, Tehslt- Sohna,
District- Gurugram, Haryana vide EC identification
no. SEAC/HR/2024/191 dated 17.02.2025. The
copy of clearance alang with the conditions to be
complied is available at office of the State
Environmental Impact Assessment Authority,
Haryana and on the website af the MOEF&CC at
hitp://parivesh.nic.in. Also available at the
registered office of the company at 13th floor, Dr.
Gopal Dass Bhawan, 28, Barakhamba Road,
Connaught Place, New Delhi and also on website of
the company at www.signatureglobal.in

Sd/-
Authorised Signatory
For Signatureglobal Business Park Private Limited
CIN: U70109DL2019PTC46164
Address: 13th Floor, Dy. Gopal Das Bhawan,
28 Barakhamba Road, Connaught Place,
New Dethi-110001
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Form No. INC-19
Notice -
[Pursuant to rulo 22 of the Companies (Incorporation) Rules, 2014]
1, Notice Is hetaby alven thatin pursuance of sub-section (4)(i) of section 8 of the Companies
" Act, 2013, an epplicalion has baen mada by Cancare Foundation (CIN
LIB5400DL2008NPL187508) 1o tha Regisirar of Companies, Dalhi for revacation nf the
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 48 OF 20255
IN THE MATTER OF:
RAJESH SHARMA -..APPELLANT
VERSUS
UNION OF INDIA & Ors. ...RESPONDENTS
VAKALATNAMA

KNOW ALL to whom these presents shall come that LMs. Kyttt KihoKhay /475

R.S . KIhoKiar aged about 28 the authorized representative of Respondent No. 6, M/s
Signature Global (India) Ltd. having my registered address at ALk No . [0 | T-4 SPWTOW
do hereby appoint Mr. Pallav Mongia, Ms. IshitaNayak , and Kashish Lalwani, to be 53‘&:’3
Advocate/s in the above noted cause and authorize him/ them to act, appear, and plead in the 3
above named cause in this Court or in other Court/s in which the same be tried or heard and a 3
also in the appellate Courts;

To sign. file, verify and present pleadings, replications, appeals cross/objections or petition for
executions, review, revision, restoration, withdrawal, compromise and to file replies to
petitions, objections or affidavits as may be deemed necessary or proper for the prosecution of
the said cause in all its stages; To file and take back documents;

To withdraw or compromise the said cause or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said cause; To take out execution
proceedings; To deposit, withdraw and receive monies, cheques and amounts refunds of court
fee etc. and grant receipt thereof and to do all other acts and thing which may be necessary to
be done for the progress of and in the course of the prosecution of the said cause' And I/we
undersigned do hereby agree to ratify and confirms all acts done by the Advocate or his
substitute in the matter as my/ our own act/s, as if done by me/us to all intents and purpose;
And I/we undertake that I/we or my/our duly authorised agent would appear in court on all
hearings and will inform the Advocate for appearance, when the cause is called;

And I/we the undersigned do hereby agree not to hold the Advocate or his substitute or his
substitute responsible for the result of the said cause as a consequences of his absence from
Court when the said cause is called for hearings or for any negligence of the said Advocate/s
or his substitute; And I/we the undersigned do hereby agree that in the event of the whole or
any part of the fee agreed by me/us to be paid to the Advocate, remaining unpaid, he shall be
entitled to withdraw from the prosecution of the cause until same is paid.

IN WITNESS WHEREOF I/we do hereunto set my/our hands to these presents the contents of
which have been understood by me/us on this 19 day of November 2025,

For SignatureGlobal (Ipghd) Lirtec

Advocates L Ml,ient
LA %M M orized Signatory

Pallav Mongia, Adv. Kashish Lalwani,Adv. [ identify the signature

D/17226/2025
D/1462/2010 Q%dﬂ“/ il 7\ Laws

Ishita Nayak, Adv.
D/13339/2025
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®, SIGNATURE'
1 GLOBAL

yy REALTY. RELIABILITY. RESPONSIBILITY-

AN S0 9001:2015; 14001:2015; 45001:2010; 27001:2022 CERTIFIED COMPANY

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DIRECTORS OF SIGNATUREGLOBAL (INDIA) LIMITED HELD ON
THURSDAY, 15TH MAY, 2025

AUTHORISATION TO REPRESENT ON BEHALF OF THE COMPANY BEFORE
JUDICIAL/NON-JUDICIAL BODY AND OTHER AUTHORITIES

"Resolved that m supersession to the earlier resolution passed by Board of Directors in its meeting
held on 7" January, 2025, Mr. Vineet Maheshwari (PAN: AFXPM9686C). Authorised Person, Mr.
Siddhartha Kapoor (PAN: BGQPK3764C), Assistant Vice President- Legal, Mr. Vedant Batra
(PAN: CRXPBO736L), Assistant General Manager- Legal, Ms. Niyati Maik (PAN:
DCWPM2166J) Manager, Ms. Kriti Khokhar (PAN: EFDPK8223M), Senior Executive-Legal, Ms.
Anisha Mitra (PAN: BLHPM6646M), Authorised Person, Mr. Amaijeet Singh (PAN:
DINPS1845H), Assistant Manager, Mr. Kapil Bakshi (PAN: CRGPB4765E), Authorised Person
and Ms. Mansi Pahel (PAN: ETAPP7205M), Authorised Person of the Company (hereinafter
referred as the Authorised Representatives), be and are hereby severally authorized and empowered
to do the following acts, deeds and things for and on behalf of the Company:

To appear and represent the Company before any court of Law/Quasi-Judicial Body(ies)/Statutory
Authority(ies)/ Forum(s), Comraission(s). Tribunals, Police Authority(ies) etc. including but not
limited to District Court(s), Consumer Commision(s), Real Estate Regulatory Authority(ies),
Tribunal (s), High Court(s), Supreme Court in any and all proceedings whether civil and/or criminal
and/or revenue etc, and to make statement for and on behalf of the Company and to sign, verify,
execute, affirm and present plaints, complaints, petitions, affidavits, applications, objections,
replies, review, revision, appeal, and Vakaatnama and/or any other papers, or other petitions, to
inspect the file and take notes and apply and receive certified copy thereof, to engage advocate(s)
/law professionals/consultants for the purposes, if required, to adduce evidence, to give statement
and enter into compromise, accept the payment, withdraw the suit, to admit or deny any document,
to receive and hand over the document, to apply for transfer of casefrom one court to ancther court
as may be deemed necessary, and to file the same before the appropriate Court and to appear; and
represent the Company and seek refund, if any, and to file and take back documents and papers
from the court and to bring, prosecute, defend al action, suits claims, complaints, demands, and
proceedings in respect of or affecting the cases(s), and for that purpose to appear and act for and on
behalf of the Company.

Resolved further that the aforesaid Authorised Representatives of the Company be and are hereby
severally authorized and empowered to sign and execute settlement deeds with customers/ allottees,
file complaints or submit replies to complaints’ show cause notices or to make other communication
with DTCP Department and to represent and appear before them on behalf of the Company.

Resolved that any act, deed or thing done by any of the aforesaid Authorised Representatives of the
Company for and on behalf of the Company and in the manner aforesaid shall be deemed as has
been done by the Company and shall be binding on the Company.

Resolved further that the dfuiesakl Authorised Representatives of the Company shall ensure the
strict confidentially of the information in their possession or brought to their knowledge and shall
not disclose /share, directly or indirectly, such information to any person except for legitimate
purpose nor shall use or exploit such information for any persona benefit and shall refrain from
disclosing/ sharing such information to any person that could benefit competitor(s) of the company.

SIGNATUREGLOBAL (INDIA) LIMITED
CIN: L70100DL2000PL C104787
Regd. Off : 13 FLOOR DR. GOPAL DAS BHAWAN, 28 BARAKHAM BA ROAD, NEW DELHI=110001 Plione: 011-49281700
Corp. OfT. 2 UNIT NO.IOI,GROUND FLOOR, TOWER-A, SIGNATURE TOWER, SOUTH CITY-1 GURUGRAM HR-122001Plione: 0124-4398011
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Resolved further that the aforesaid Authorised Representatives of the Company shall not sub-
delegate any of the aforesaid powers and authorities that have been delegated to them vide this
resolution unless such sub-delegation is expressly permitted by another Board Resolution or in
writing by any one of Mr. Pradeep Kumar Aggarwal, Chairman and Whole-time Director; Mr. Lalit
Kumar Aggarwal, Vice- Chairman and Whole-time Director; Mr. Ravi Aggarwal, Managing
Director and Mr. Devender Aggarwal , Joint Managing Director of the Company.

Resolved further that the aforesaid powers and authorities entrusted to the aforesaid Authorised
Representatives ot tne Company shall be valid. effective and exercisable by them so long as they are
in theemployment of or are associated with Company or unless revoked by the Board or by any one
of Mr. Pradeep Kumar Aggarwal, Chairman and Whole-time Director; Mr. Lalit Kumar Aggarwal,
Vice- Chairman and Whole-time Director; Mr. Ravi Aggarwal, Managing Director and Mr.
Devender Aggarwal, Joint Managing Director of the Company, in writing.

Resolved further that Mr. Pradeep Kumar Aggarwal, Chairman and Whole-time Director; Mr. Lalit
Kumar Aggarwal, Vice- Chairman and Whole-time Director; Mr. Ravi Aggarwal, Managing
Director; Mr. Devender Aggarwal, Joint Managing Director and Mr. M R Bothra, Company
Secretary of the Company be and are hereby severally authorised to give certified true copy of this
resolution on behalf of the Company.”

For SSIGNATUREGLOBAL (INDIA) LIMITED

Oyl "
W e VI N
P (%

O Reetas~=m 77 B\
M R BOTHRA 4 New pelh 5)
COMPANY SECRETARY N A
M. NO.: Fé651 VY
ADDRESS: 2890/1, RANI BAGH
DELHI 110034
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
APPEAL NO. 48 OF 20255
IN THE MATTER OF:
RAJESH SHARMA ...APPELLANT

VERSUS
UNION OF INDIA & Ors. ...RESPONDENTS

VAKALATNAMA

KNOW ALL to whom these presents shall come that I, Jugal Kisor Prajatapati = s/d/o
shri Dayaram aged about  the authorized representative of Respondent No. i
Sungold  Heights and Developers LLP having  my registered  address  at
609 A International Trade Tower hereby appoint Mr. Pallay Mongia, Ms. Ishita Nayak
’ » and Kashish Lalwani, to be Advocate/s in the above noted cause and authorize
him/ them to act, appear, and plead in the above named cause in this Court or in other Court/s
in which the same be tried or heard and also in the appellate Courts;

To sign. file, verify and present pleadings, replications, appeals cross/objections or petition
for executions, review, revision, restoration, withdrawal, compromise and to file replies to
petitions, objections or affidavits as may be deemed necessary or proper for the prosecution
of the said cause in all its stages; To file and take back documents;

Advocate or his substitute in the matter as my/ our own act/s, as if done by me/us to all
intents and purpose; And I/we undertake that I/we or my/our duly authorised agent would
appear in court on all hearings and will inform the Advocate for appearance, when the cause
is called;

And I/we the undersigned do hereby agree not to hold the Advocate or his substitute or his
substitute responsible for the result of the said cause as a consequences of his absence from
Court when the said cause is called for hearings or for any negligence of the said Advocate/s
or his substitute; And I/we the undersigned do hereby agree that in the event of the whole or
any part of the fee agreed by me/us to be paid to the Advocate, remaining unpaid, he shall be
entitled to withdraw from the prosecution of the cause until same is paid.

IN WITNESS WHEREOF I/we do hereunto set my/our hands to these prese
of which have been understood by me/us on this 19 day of nNovember20Z§ SUN

Advocates /(/ M

Pallav Mongia, Adv. Kashish Lalwani I identif
Ishita Nayak, Adv.
D/13339/2025

088874 ..
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SUNGOLD HEIGHTS AND DEVELOPERS LLP

LLPIN: A&H-2448
REGD. OFF.: 6094 6TH FLOOR BLOCK E INTERNATIONAL TRADE TOWER
NEHRU PLACE, SOUTH DELHI, NEW DELHI, DELHI, INDI&, 110019

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF DESIGNATED
PARTNERS OF SUNGOLD HEIGHTS AND DEVELOPERS LLP HELD ON WEDNESDAY,
OCTOBER 15, 2025 AT 609A, 6TH FLOOR, BLOCK E, INTERNATIONAL TRADE TOWER,
NEHRU PLACE, SOUTH DELHI, NEW DELHI-110019

AUTHORIZATION TO MR. JUGAL KISHOR PRAJATAPATI TO APPEAR AND REPRESENT ON
BEHALF OF THE COMPANY BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

“RESOLVED THAT pursuant to the notice received from the Hon’ble National Green Tribunal, New Delhi, in
connection with the Appeal filed by the Appellant, wherein the matter was listed on 15% July 2025, Mr. Jugal
Kishor Prajatapati (Authorised representative), be and is hereby authorized to appear and represent before the
Hon’ble National Green Tribunal, New Delhi, on behalf of the Company in the said matter on 23 September 2025
and on any adjourned or subsequent dates of hearing.

RESOLVED FURTHER THAT Mr. Jugal Kishor Prajatapati (Authorised representative) is hereby authorized
to engage and instruct an Advocate, Solicitor, or Legal Counsel of his choice for filing reply, response, affidavit,
vakalatnama, records, documents, or any other pleading as may be required or directed by the Hon’ble National
Green Tribunal.

RESOLVED FURTHER THAT Mr. Jugal Kishor Prajatapati is also authorized to sign, affirm, verify, execute,
modify and file any reply, affidavit, statement, application, or document, including Affidavit of Service, and to
produce original records before the Tribunal, and to take all such steps, acts, and deeds as may be necessary or
expedient for proper representation and compliance with the directions of the Hon’ble Tribunal.

RESOLVED FURTHER THAT a certified true copy of this resolution be issued to the concerned authorities,
legal counsel, and any other person as may be required for giving effect to this resolution.”

CERTIFIED TO BE TRUE

For SUNGOLD HEIGHTS AND DEVELOPERS LLP

WP
For Sungold Heights and Developers

. _mentorV
Uth. S\g'! Yalvi j

Jiten Masand
Designated Partner
Din No.- 09083497




11/22/25, 3:04 PM Gmail - Advance serivce of Reply to the |.A. V?%ﬂfo% on behalf of Respondent No. 6 & 7 in the matter of Appeal No. 4...

M Gmail Ishita Nayak <ishitanayak2001@gmail.com>

Advance serivce of Reply to the I.A. No. 474 of 2025 on behalf of Respondent No.
6 & 7 in the matter of Appeal No. 48 of 2025 of Rajesh Sharma v. State of Haryana
& Ors.

1 message

Ishita Nayak <ishitanayak2001@gmail.com> Sat, Nov 22, 2025 at 3:04 PM
To: "info@ralo-associates.com" <info@ralo-associates.com>

Respected Sir,

Please find attached the Reply to the I.A. No. 474 of 2025 on behalf of Respondent No. 6 & 7 in the matter
of Appeal No. 48 of 2025 of Rajesh Sharma v. State of Haryana & Ors.

E Reply on behalf R6 and R7 (final).pdf

Thanks & Regards,
Ishita Nayak
Associate of Pallav Mongia Law Chambers

https://mail.google.com/mail/u/0/?ik=d367499917 &view=pt&search=all&permthid=thread-a:r-1346368252549207933&simpl=msg-a:r-2412220395... 11
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